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RAJYA SABHA 

Tuesday,    the 31st July,    1934/9 Sra- 
vana 1906  (Saka) 

The House met  at  eleven    of    the 
clock, Mr. Chairman in the Chair. 

ORAL  ANSWERS  TO  QUESTIONS 

Attack on official of     Central     Bank of 
India in Madras 

•121. SHRI  CHATURANAN 
MISHRA:! 

SHRI M. KALYANA 
SUNDAR AM: 

Will the Minister of FINANCE be 
pleased to state; 

(a) whether it is a fact that an 
official of the Gudiyattam "(Madras) 
branch of the Central Bank of India 
was recently attacked by the youth 
who demanded a loan of Rs. 5000 
across the counter; 

(b) if so, what are the details of 
incident; 

(c) whether the employees of the 
Central Bank of India went on a strike 
on the 6th July, 1984 as a protest 
against the murderous attack; 

(d) whether Government have re- 
ceived any memorandum from the 
Bank Officer's Organisation in this 
regard; 

(e) if so, what are the details there- 
of; and 

(f) what- action has been taken 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAN- 
ARDHANA POOJARY): (a) to (f) A 
Statement is laid on the Table of the 
House. 

†The  question was     actually  asked 
on the  floor of the  House     by  Shri 
Chaturanan Mishra. 
891  RS—1 

Statement 

(a) to (f) The Central Bank of India 
has  reported  that  Shri  Perumal,    an 
unemployed  youth,   had   applied  for a 
loan of Rs. 25,000 under the Self-Em- 
ployment   Scheme  for     setting   up   a 
fertilizer an^ pesticides business. The 
District Industries  Centre had  recom- 
mended  the   case   in   the   Keelalathur 
Branch of the Bank on 25-6-1984. The 
case could not, however, be entertained 
on the ground that Shri Perumal be- 
longed to a village which was within 
the   command     area     of     Gudiatham 
Branch of Indian Overseas Bank and 
also  because  the  Keelalathur  Branch 
of Central Bank of India had already 
completed the target allotted to it by 
the  District   authorities     under     the 
Scheme.    A letter is reported to have 
been accordingly addresed to the Dis- 
trict   Industries   Centre    and    handed 
over by the Branch Manager to    Shri 
Perumal  on  28-6-1984.    Shri  Perumal 
is  reported  to  have  been  greatly  in- 
furiated by this decision and believing 
that Shri Sheikh Sharbuddin, Agricul- 
ture Field Officer, was responsible for 
such    a    decision,    he     stabbed  Shri 
Sheikh Sharbuddin to death.     The as- 
sailant  was apprehended  by  the pub- 
lic and was handed over to the police. 
Senior Officers  of Bank reached    the 
spot    immediately on  receipt    of the 
news of this unfortunate incident and 
got in touch with the local authorities. 
The Bank took steps to help and re- 
habilitate  the  family  of the deceased 
officer. 

Employees of the Bank working in 
Madras Region went on rtrike on 
6-7-1984 to register their protest and 
concern. Bank Officers' Organisations 
have sent messages to Government ex- 
pressing their sense of shock and urg- 
ing Government for suitable action. 

The State Government authorities 
are investigating the case and full facts 
would be known only after the investi- 
gation is completed. 
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It is there 

tfie resolution. (Inier-ruptions). Mr. 
Chairman, Hon'ble members interrup- 
ting all of them can be witnesses, 
they can give evidence, I have no ob- 
jection, but my simple question is 
whelher this allegation is correct or 
not. Let the Minister say. 

SHRI PRANAB KUMAR MUKH- 
ERJEE: Sir, the question is that 
there is no question of inciting any- 
body. My colleague did not incite 
anybody, nor did I incite anybody. 
My colleague drew the attention of the 
bank officials to certain deficiencies 
and what is contained in the resolu- 
tion is absolutely unfounded and in- 
correct. 

SHRI CHATURANAN MISHRA: 
Now this is the reply. Why should 
they be so much agitated? I fail to 
understand. (Interruptions). The 
Minister is capable enough to reply. 
Why are the other Members helping? 
I am unable to understand it. I do 
not known whether they have no fai- 
vih in the capability of their Minister. 

 
SHRI PRANAB KUMAR MUKH- 

ERJEE: These are two different ques- 
tions. The hon. Member has confused 
the issue. So far as compensation is 
concerned, immediately the bank au- 
thorities have paid Rs. 5,000 and 
they are contemplating paying Rs. 
50,000 more. 

So far as the question of bank dac- 
oities is concerned,    we are also wor- 

ried about that and on a number of 
occasions various steps were taken to 
prevent the occurrences of dacoities 
and robberies. Various measures 
have been contemplated but basi- 
cally it depends on the health of 
Ihe law and order machinery in a 
particular area and it would simply 
not be possible for the bank organisa- 
tions themselves to protect their bank 
branches. In that case I shall have 
to slow down the expansion scheme. 
There are about 44,000 branches some 
almost in remote corners of the coun- 
try. On the one hand the demand is 
that we should open more branches to 
cater to the needs of the people. At 
the same time I cannot go on increas- 
ing the operational cost by providing 
the necessary security arrangements 
from the bank's money. So we have 
taken it up with the State Govern- 
ments also. As the hon. Members 
have discussed a number of times, 
the law and order machinery is also 
under the States for various reasons. 
I am not going into that aspect. But 
those measures are being taken care 
of and necessary arrangements have 
been made, but still certain occuranc- 
es have been coming to our notice and 
we will try to reduce it as far as pos- 
sible. 

MR. CHAIRMAN: Mr. Kaiyanasun- 
daram. Your second supolementary is 
over. 

SHRI M. KALYANASUNDARAM: 
In the statement the Minister himself 
has admitted that the employees of 
the banks working in Madras region 
went on strike on 6-7-1984 to register 
their protest and concern and the ink 
Officers' Association has sent messages 
to the Government expressing their 
sense of shock and urging Government 
for suitable action. What is the suit- 
able action taken? That is mv first 
question. This incident should not 
be treated lightly. The hon. Finance 
Minister, Shri Pranab Mukherjee, was 
himself in Madras more or less in 
that period and he knows the circum- 
stances and the background which led 
to  such violent    attacks of the bank 
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employees. It is not only Keelalathur , 
where this officer was murdered. In 
the same bank other officers were 
wounded. I have got a list of places 
where such attacks took place. What 
is the reason? The scheme is good, 
but when you conceived the scheme, 
when you wanted these banks to im- 
plement the scheme and when you 
wanted such large amounts to be 
disbursed .so quickly did you think 
whether the banks have got adequate 
staff or infrastructure that is neeessary 
• to process these thousands o,f applica- 
tions in each branch. Actually people 
throng to the banks. And the way in 
which the propaganda is made about 
the scheme—a wild propaganda as if 
it is all gift, nobody n?ed bother about 
it, not even about the repayment of 
the amount—it is all for implementing 
the scheme. Such a wild propaganda 
is being made. And whe are those 
fellows? All lumpen, antisocial ele- 
ments have infilterated. 

MR. CHAIRMAN:    Now, this is. . . 
SHRI M. KALYANASUNDARAM: 

In the name of implementing the 
scheme, they have infiltrated. They sell 
bank applications. People were confus- 
ed. People got infuriated, and speeches 
were made by the Deputy Minister for 
Finance who instead of guiding the 
bank employees properly, instead of 
guiding his own party properly, was 
more interested in getting a political 
advantage rather than in the imple- 
mentation of the scheme. That is the 
real problem. 

MR. CHAIRMAN.- I think you are 
going beyond the limit. 

SHRI M. KALYANASUNDARAM: 
I am coming from Madras. 

MR. CHAIRMAN: I know. 
SHRI M. KALYANASUNDARAM: 

I am connected with the trade union. 
I know the details myself. There are 
more facts before me. 

SHRI R. MOHANARANGAM: Sir. 
we can have a separate discussion. 

SHRI R. RAMAKRISHNAN; Half- 
an-hour  discussion. 

SHRl M. KALYANASUNDARAM:: 
Will the hon. Finance Minister be good' 
enough, in the interest of the fair 
name of the scheme, in the interest of 
the fair name of the Finance Ministry 
and the Government of India to insti- 
tute an investigation as to how this 
scheme is being implemented. 
Were the beneficiaries, the persons 
who got the money, genuine persons 
or did the intermediaries walk away 
with the money? Will you dare to 
order an inquiry into it? I am pre- 
pared to face that inquiry. I will prove 
that noA hundreds but thousands of 
fraudulent cases are there. Will you 
order an inquiry? This is my straight 
question. As you know, Sir, he was 
good eno.ugh to offer some slight com- 
pensation. The dead man's life can't 
be brought back. He was good enough 
to offer some amount of compensation 
to the family. I leave it at that, but 
what about the other bank employees 
who were wounded? 

MR. CHAIRMAN: Mr. Kaiyana- 
sundaram, compensation is normally 
given. The moment somebody's life 
goes out of him, compensation follows. 

SHRI M. KALYANASUNDARAM: 
Yes, it is given. I am grateful to, him. 
for having announced it. 

MR. CHAIRMAN: It is not only 
now.    It has been so always. 

SHRI M. KALYANASUNDARAM: 
Will he order an inquiry into the 
whole thing? 

MR. CHAIRMAN: You want an 
inquiry. 

SHRI PRANAB KUMAR MUKHER- 
JEE: Sir, a number of issues have been 
raised by the hon. Member. First of 
all, so far as this particular case is 
concerned, investigation is already go- 
ing on. It is a murder case and the 
State Government is seized of the 
matter. The person has been appre- 
hended and the State Government is 
looking into the case, and nobody has 
taken the case lightly. After all, some- 
body has lost his life and it is not * 
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light matter. But, at the same time, 
the hon. Member would appreciate 
that things do happen. I need not 
mention the particular case in which 
the AIBEA, I am told, may be involv- 
ed. One Clerk slapped a Manager and 
the Manager died of shock. It is a 
normal criminal matter and it is a 
matter to be taken up.    Il you bring 
this type of things______  

SHRI    M.    KALYANASUNDARAM: 
If that is true. . . . 

'SHRI PRANAB KUMAR MUKHER- 
JEE: If is not a question of truth. 
The man has lost his life.. . (Interrup- 
tions)...You have made your point. Let 
me make my point. You have brought 
unnecessary insinuations and accused 
the Deputy Minister that he is taking 
political advantage of it. I can say, 
nobody is taking political advantage 
of it, particularly from this side, and 
my Deputy Minister, Mr. Poojary, is 
trying his best to improve the condi- 
tion of the banks. .. (Interrwptions:;.. . 
If he insists that the banks' officers are 
to attend offices regularly, if he makes 
•surprise visits and finds that the clerks 
are not doing their job and takes them 
to task, I do consider he is doing a 
very responsible public duty and we 
should express our gratitude to hirn... 

(Interruptions). . . I know where the 
shoe pinches because the Union which 
has been dominating the banking sec- 
tor for decades has taught only one 
thing to the employees*—you are not 
to do any work, you are to go on 
merrily in whatever manner vou like. 
. .  (Interruptions). . . 

SHRI K. MOHANAN: This type of 
propaganda...    (Interruptions).. . 

SHRI PRANAB KUMAR MUKHER- 
JEE: I kno\v where the shoe pinches. 
. . (Interruptions) . . No Need for 
excitement. . .   (Interruptions). . . 

SHRI K. MOHANAN: This is slan- 
der  against the bank  clerks. 

SHRI PRANAB KUMAR MUKHER- 
JEE: Sir. another thing. .. (Interrup- 
tions). . . I am on my legs. Why are 
hon. Members excited? They can 
make      their    points later on.      I can 

make  only   one   point.    There   is   no 
need for excitement.    To all the hon. 
Members   who   are  getting   up,   I  can 
show   the   questions.—starred   and   Un- 
starred—and     letters   written    to   me 
that  the  bank  people    are  not  doing 
work.     This  has   been  the   universal 
complaint.    But I do not subscribe to 
that.    As Banking  Minister  I  am  re- 
peatedly   pointing   out   in   my   public 
pronouncements that we shall have to 
keep in mind, firstly, that  bank peo- 
ple   are   to   work   under    constraints. 
We  are  giving  them  so  many  things 
to do and simply it is not possible for 
me—it  is  easier for Mr.  Kaiyanasun- 
daram fo tell me—to  give more peo- 
ple because, at the same time, I shall 
have to  keep in  mind  what  the  ope- 
rational cost is.    It is known that to- 
day in the Indian banking sector, the 
operational cost is a little high. That 
is why I am telling the banking peo- 
ple, -Yes, I understand and appreciate 
your strain but, at the same time, this 
is the    social commitment    you  shall 
have to fulfill." They go on strike and 
still  it happens.    I  was  going  to   at- 
tend   the  Regional   Consultative   Com- 
mittee meeting in Bhopal. Suddenly—i 
I   am  not talking of the    clerks—the 
bank officers -went on a strike because 
some  action  was  taken   against  some 
bank officers  in  Calcutta.    The bank 
officers in Bhopal went on a lightning 
strike,  and when  they  came to  meet 
me, I told them that in this manner if 
they wanted to threaten the Minister, 
they   were   utterly   mistaken.     I   told 
them; My only advice to you will be 
to go and join your jobs.   Sir. I must 
tell   you   that   immediately   they   res- 
ponded  fo  my  suggestion,  they  went 
and t°°k to their jobs.   What I would 
request them is: Don't try to politlca- 
lize it.    It is neither in your own in- 
terest  nor  in  the    country's interest. 
Definitely  you  have  some  responsibi- 
lity.    This is  an  area where the em- 
ployees    are provided  a    little more. 
Even now when we  are going to fin- 
alize   an   agreement,   there   would   be 
almost   14.5   per   cent   wage   increase. 
Some questions have also been tabled. 
Have you ever taught the  employees 



11 Oral Answers [ RAJYA SABHA ] to QuestiQns 12 

that if a State    Minister goes and in 
order   to,  further  the   interest   of   his 
own union    says, that for    the trade 
union no rules, no norms, no regula- 
tions are to be followed, this is a lit- 
tle incitement.    Mr. Kaiyanasundaram 
is silent when a State Minister makes 
a  statement  like that.    And you  are 
fully aware of it because it has affect- 
ed your own union,  and  in  order to 
break your union and in order to pat- 
ronize his  union,  a State  Minister is 
going and addressing the workers that 
you are not to follow any rules   any 
regulations,     any   norms.     There  Mr. 
Kaiyanasundaram  is    silent     because 
they  are  the honourable  partners  in 
managing    their stakes.    What I am 
pointing    out is  that  this    issue has 
been discussed a number of times. We 
do not want  to politicalize it.    What 
my colleague is    trying    to    impress 
upon the bank officers is that this is a 
scheme    where you  just    strictly ad- 
here to the circular given by the Re- 
serve Bank of  India.    What he  said 
in Madras was.    Please do   not insist 
on security for the loan to the extent 
of Rs. 5,000.    That is the circular of 
the Reserve Bank of India; that is the 
decision of the Government of India. 
And if my Deputy Minister says that 
you are to follow it, I do not see that 
he has    committed    anything    wrong. 
(Interruptions). 

SHRI M. KALYANASUNDARAM: 
Sir, arising out of the answer given 
by the hon. Finance Minister,________  

MR. CHAIRMAN: Are you asking a 
question?    What   do  you  want? 

SHRI M. KALYANASUNDARAM: 
Some explanation is neeessary arising 
out of that. 

MR. CHAIRMAN: NO. He under- 
stands  that. 

SHRI M. KALYANASUNDARAM: 
My supplementary arises out of the 
answer given by  him. 

MR. CHAIRMAN: We do not enter 
into any dispute. Mr. Mohanaran- 
gam. 

SHRI M. KALYANASUNDARAM: 
Sir, he has made many allegations 
saying that I am trying to politicalize. 
It is no.t correct that we are trying to 
politicalize it. If the ruling party 
gains some advantage, I am not jea- 
lous about it. But the way in which 
this scheme is implemented will not 
give them any credit, will not give 
them any advantage. He has not an- 
swered my point. I asked him whe- 
ther he will order an inquiry. (Inter- 
rwptions). , 

MR. CHAIRMAN; Mr. Kaiyanasun- 
daram, you are a legislater of several 
years standing. Please sit down. Mr. 
Mohanarangam. 

SHRI R. MOHANARANGAM: Sir, 
I am also coming from Madras, like 
my hon. friend Mr. Kaiyanasundaram. 
While appreciating the action taken by 
the Government of India with regard 
to compensation given to the affected 
persons, I would like to ask him a 
very specific question. Is it not a 
fact that an impression has been creat- 
ed in the minds of the public, not only 
in Madras but all over the country, 
that getting loan from a bank is a 
right, and that too even without ful- 
filling the conditions and the formali- 
ties, filling up of forms and all that? 

MR. CHAIRMAN: Which bank given 
that? 

SHRI R- MOHANARANGAM: Any 
nationalized bank. An impression has 
been created in the minds of the pub- 
lic that getting loan from a bank is a 
right, even without fulfilling their 
conditions. * 

AN HON. MEMBER: Fundamental 
right. 

SHRI R. MOHANARANGAM: Fun- 
damental right. That is why, when 
our Minister goes, I do not bother 
whether it is politicalized of some- 
thing. Even if if is politicalized, I am 
benefited. What I am saying is that 
when they say that loan is to be given 
to the public, is it not proper to get 
surety, is it not proper to have other: 
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obligations fulfilled before their ask- 
ing for the lean? But they are asking 
for the loan from the Bank without 
fulfilling the conditions. This parti- 
cular matter is from GudiyaUam where 
a gentleman wantea a loan of Rs. 
45,000 for starting an industry. Of 
course, it was filled up. It was sanc- 
tioned by the State Government. It 
was duly verified. But that particu- 
lar bank was not at all expected to 
give. Some other bank had to give 
it. What steps has the Go-ernment 
of India taken so far not only with re- 
gard to the compensation but also with 
regard to so many items? We should 
stop such things. Matters should not 
be like this hereafter. What action 
has been taken by the Government of 
India through banks so that such in- 
stances do, not recur in the future? 

SHRI PRANAB KUMAR MUKHER- 
JEE: First of all, I would like to re- 
move the impression that bank loan 
can be obtained as a matter of right. 
It it absolutely not correct. And I 
think the hon. Members should also 
try their best to remove this impres- 
sion. 

MR. CHAIRMAN: I got that impres- 
sion. 

SHRI PRANAB KUMAR MUKHER- 
JEE: Sir, rather I am repeatedly 
pointing out to the State Governments. 
And even sometimes I am worried— 
I am telling very franklj"—-ever fixing 
normal target, fixing a date. Within 
that period they have to fulfill the 
target in number. Then, the tendency 
will be, without proper scrutiny, with- 
out proper verification, without look- 
ing into the viability of the project, 
banks' money will be sunk. After all, 
bankers are custodians of people's 
money. Therefore, it can never be the 
position. And no responsible person 
can say that bank money will be ob- 
tained as a matter of right, and ban- 
kers will be permitted to threw away 
the money. Rather my view point 
and my directive to the banks are to- 
tally different. And I am telling them 
even about the DRI schemes.    I think 

Mr. Gopalsamy can take down the 
answers. (Interruptions; Let me com- 
plete. 

Sir, the point 'which Mr. Mohana- 
rangam referred to, I have already 
explained in the statement. Here the 
bank officer was not at all at fault. 
Firstly, the target of that particular 
bank has been fulfilled. Secondly, the ' 
area of operation was not within the 
jurisdiction of the bank officer. And 
I have myself mentioned in the state- 
ment. Therefore, there is no, question 
but that the man who committed this 
offence, in totally responsible for 
doing it. But I cannot pass any judge- 
ment. It is a sub-judice matter. The 
court is to decide whether he is guilty 
or not. 

But what I want to point out is that 
the impression should not go, that the 
bank money, anybody can have it, 
without scrutiny, and it is just free-for- 
all. This impression should not be 
there. 

SHRI R. MOHANARANGAM: I am 
a  responsible person,  Sir. 

MR. CHAIRMAN; We know that. 
SHRI R. MOHANARANGAM: I 

think the hon. Finance Minister 
knows it, an impression has been 
created in the minds of the public. 

MR. CHAIRMAN: It has been re- 
moved by the Minister now. It has 
been removed from my mind also. I 
was going to my bank today. 

SHRI R. MOHANARANGAM: If 
it has been removed from your mind, 
then, it is all right. 

SHRI V. GOPALSAMY: Mr. 
Chairman, even the Chair has been 
tempted, when Mr. Mohanrangam 
mentioned it, that the impression has 
been created in our State. I appre- 
ciate the statement of our hon. Fin- 
ance Minister- But, Sir, on the con- 
trary, the impression has been creat- 
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ed through the State, particularly 
among the rural public, that who- 
ever files an application without any 
surety, without any other thing, 
could get a loan sanctioned imme- 
diately, because when hon. Mr. 
Poojary visited, toured, the State, par- 
ticularly in the southern districts, he 
made such speeches. I could produce 
the takes of the speeches of Mr. 
Poojary. Not only that, Sir, he statea, 
"You file applications. If you do not 
get the loan sanctioned within 15 
days, you make a complaint to me, 
and I wiH sack the concerned offi- 
cials". Because of this, the youth. . . 
'.Interruptions) 

Why are you perturbed? The truth 
always hurts them. Sir, because of 
this, the youth, particularly those 
who wanted to avail of loan, got frus- 
trated, and when they were not able 
to get loan they resorted to violence, 
not only that, I would like to put the 
question. . . 

MR.   CHAIRMAN: What  is  the 
question? 

SHRI V. GOPALSAMY: Sir, I un- 
derstand, instructions have been giv- 
en by hon. Mr. Poojary to the bank 
officers that applications recommen- 
ded or sponsored by the Congress (I) 
MPs only should be considered. That 
is why, Sir, what has happened is, 
when we sponsored certain applica- 
tions to those banks, the persons were 
informed, "You get these applica- 
tions recommended by a Member of 
Parliament belonging to the Congress 
CI) Party." I would like to know 
from the Government whether it is 
the money of the Congress Party, 
whether it is the money of the Con- 
gress (I) Party. Sir, it is the public 
money and Congress-I M.Ps, cannot 
forward applications to the bank 
officials for grant of loans to the 
persons who are closely associated 
with  their party. 

MR.   CHAIRMAN:  You  are  assum- 
ing that they are going to deny. 

SHRI V. GOPALSAMY: Sir, I seek 
your proteciion. This has happened 
and I can prove it. 

MR. CHAIRMAN: Let them first 
admit that such instructions have 
been given. Then we will decide 
whether the money in the bank be- 
longs to Congress-I or is your mo- 
ney.      (Interruptions) 

SHRI B. SATYANARAYAN RED- 
DY: Sir, when Mr. Poojary visited 
Andhra Pradesh along with Con- 
gress-I M.Ps, he did the same thing. 

SHRI PRANAB KUMAR MUKH- 
ERJEE: Sir, I am on my legs. If 
hon. Members want to take one hour 
on   one  question   I  cannot  help. 

MR. CHAIRMAN: The Finance 
Minister is on his legs. Please be 
seated. Now, I want to proceed to 
the next question. 

SHRI V. GOPALSAMY; Sir, I want 
Mr. Poojary to answer our charges. 

SHRI PRANAB KUMAR MUKH- 
ERJEE: Sir, I am on my legs. Let 
him    take his seat. 

MR. CHAIRMAN: I am trying to 
finish this question. 

SHRI PRANAB KUMAR MUKH- 
ERJEE: Sir, the money does not be- 
long either to my party or Mr. Go- 
palsamy's   party. 

SHRI V. GOPALSAMY: I do not 
want that poor people should suffer. 
It is public money. 

SHRI PRANAB KUMAR MUKH-' 
ER JEE: Sir, the money belongs to 
our country. What my junior col- 
league had suggested to the bank 
officers was that various schemes are 
there, Honourable Members are ful- 
ly aware of it, the differential rate 
of interest scheme which is meant 
for the poorest of    the poor. We 
have the scheme where in each block 
600 families are to be identified and 
assistance are to be rendered through 
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the banks ano the Government. There 
are different     schemes      for N.R.E.P. 
There  are  schemes  ior     self-employ- 
ment and in most of    these schemes 
there are  specified  authorities  ior id- 
entifying     beneficiaries. For instance; 
D.R.D.A. is the competent     authority 
to    identify  the    beneficiaries;  under 
I.R.D.P.  the     State  Government       is 
the  competent     authority  to  identify 
Ihe     beneficiaries; under the N.R.E.P.      
bank people also  can    exercise their 
mind   whether  the     scheme  is  bank-      
able o,r viable.    Therefore, it is    not 
correct to say that the     beneficiaries 
are identified  on  the  certificates     is- 
sued  by Congress-I M.Ps,     or      non- 
Congress-I  M.Ps.  But  I myself       got 
letters  (Interruptions')      Mr.      Kalma- 
di   please take    your seat,  (Interrup- 
tions) Mr. Kaiyanasundaram 1        am 
not yielding, from Members of    Par- 
liament recommending     particular 
applications.    I  have     also     received 
letters from the members of the pub- 
lic    that such and    such case should 
be  considered  an^  bank  people have 
done  in  that  spirit.       Sir,  that  does 
not  mean  that  mere     recommending 
a particular case that case has to be 
looked into.      Sir,      if the public rep- 
resentatives   forward      any      applica- 
tions to    the bank people or to    the 
o'her  authorities,     there   is     nothing 
wrong in it.      But there is no    such 
instructions     that  the  persons  are to 
be provided loans.    Sir,    rather   I am 
told that  a political party where Mr. 
Kalmadi     comes      (Interruptions)     in 
the city,  not  Mr.     Kalmadi's     party, 
have  started      distributing  the  bank 
loans and made the   announcement in 
the press that we  are going to flood 
the     banks   with  loan      applications. 
Therefore,    do not- pass    on the bla- 
me on  us.      Sir,    certain  people  are 
also  trying to   take     advantage  of  it 
terruptions.) But    my    instruments 
to the bank people     are:     don't con- 
cede to the political     pressures.     Go 
by  your own judgment  and  we     are 
.strictly    adhering to it. 

SHRI PARVATHANENI UP- ENDRA:   
Sir, one    minute.   (Interrup- 
tions)   Sir, one last question. 

MR. CHAIRMAN: No last ques- 
tion. I think we have had enough 
on this    qu2stion.  (Interruptions) 

SHRI DIPEN GHOSH: Sir, one 
point.    Please allow me,    Sir. 

MR. CHAIRMAN: Please sit down. 
I  am allowing Mr. Dipen     Ghosh. 

SHRI DIPEN GHOSH: Sir, cer. 
tain records have to be made strai- 
ght. 

The Leader of the House and hon. 
Minister of Finance has made a state- 
ment while giving replies to certain 
supplementaries and he has gone on 
record as saying that the bank emp- 
loyees do not work and the union tea- 
ches the bank employees not to 
work ............ 

SHRI PRANAB KUMAR MUKH- 
ERJEE : Yes, you are responsible for 
that. 

SHRI  DIPEN  GHOSH:   I   think  the 
hon. Minister of Finance has got some 
immunity for speaking anything        in   
the House..............  

MR.   CHAIRMAN:      You   have   also 
the same immunity. 

SHRI DIPEN GHOSH: Please lis- 
ten. The point is, no one, no union 
teaches the employees not to work. 
 That is the first thing. The second 
 thing is, this general, -sweeping re- 
mark that bank employees do not 
work is not also correct. 

MR. CHAIRMAN:   That is all right 
It has gone on record. 

SHRI SUKOMAL SEN; He must 
withdraw it. 

SHRI DIPEN GHOSH: In the back- 
ground of the fact which the leader 
of the House and Minister of Finance 
has himself admitted, that in the rele- 
vant case, the bank people were not 
on the wrong side, if the statement 
goes to the press that bank employees 
do not work and the union teaches the 
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bank employees not to work, and if 
an impression is created among the 
people that the .settlement of their 
loan applications is delayed because 
of what the Minister of Finance has 
stated, that is, the bank employees do 
not work and the union people teach 
them not to work, what happens? This 
question has to be answered. 

SHRI PRANAB KUMAR MUKH- 
ERJEE: Sir, I do not think anybody 
other than Mr. Dipen Ghosh is 
more confused. Either he did not 
understand what I pointed out or 
he did not make an effort to under- 
stand. 

MR. CHAIRMAN: Why should he 
understand? 

SHRI PRANAB KUMAR MUKH- 
ERJEE: . . . because it is convenient 
for him not to understand. 

MR.   CHAIRMAN:   Exactly. 

SHRI PRANAB KUMAR MUKH- 
ERJEE: The point is, what I said 
was that when I get complaints that 
the bank people are not working—it 
is not my assessment—then I tell 
some of my officers or my junior 
colleague to look into that particu- 
lar case. This is one point. The 
second point, is I myself admitted 
that we are exposing our banking 
system to social banking in such a 
big way in the non-traditional, non- 
conventional way that they have not 
been taught so far, even before the 
nationalisation   of   the banks.   All 
these things are happening within the 
period from 1969 till date. In regard 
to the employees I simply quoted one 
hon. Minister of one State who 
himself, according to press reports 
s'aid, said tbe trade union workers, 
are not working and I referred to 
that particular union.    {Interruptions) 

SHRI DIPEN GHOSH: Now he 
takes the press reports at their face 
value. 

SHRI  K.  MOHANAN:     He  is dehV 
berately confusing the    House. 

MR. CHAIRMAN: That is    enough,. 
Question No.     122. 

Non-registration  of  Shares  purchased  
by     non-resident  Indians 

*122. SHRI SUSHIL     CHAND 
MOHUNTAf 

SHRI  BISWA     GOSWAMI: 

Will the Minister of FINANCE    be: 
pleased to state: 

(a) whether it is a fact that the 
Non-resident Indians, who had res- 
ponded to the offers made by the 
Finance Minister in his last year's 
Budget speech, have complained that 
their shares have not been register- 
ed- by several companies in     India; 

(b) whether the Reserve Bank of 
India has withheld permission in 
this respect; 

(c) if so, what are the reasons 
therefor;      and 

(d) what steps Government have 
taken to meet the demands of the 
Non-resident    Indian investors? 

THE MINISTER OF FINANCE 
(SHRI PRANAB KUMAR MUKHER- 
JEE): (a) to (d) A statement is laid 
on the Table of the House. 

Statement 

(a) Instances have come to the 
notice of the Government that shar- 
es reported to have been purchased 
by certain non-resident Indians have 
not been registered by the Indian 
companies. 

†The question was actually asked on 
the floor of the House by Shri Sushil 
Chand Mohunta. 


